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(c) As per the provisions of the MOU 
signed, the company will negotiate separate 
agreements with the State Government for 
sale of power, for which purpose, it will be 
governed by the relevant provisions of the 
Tariff notification dated 31-3-1992 issued by 
Department of Power, Government of India. 

 

 

Illegal Construction    on  Cantonment Board 
Land 

4052. SHRI GHUFRAN AZAM: Will the 
Minister of DEFENCE be pleased to state: 

(a) what are the details of terms 
and conditions monthly rent, period 
of tenancy indicating therewith the 
date of last auction worked out by 
the Cantonment Board. Kanpur in 
respect of the premises at Mahatma 
Gandhi   Park.   Kanpur   Cantonment; 

(b) whether the structures of seven 
Malis Quarter adjacent to the park 
have been completely converted into 
a double storeyed building. 

(c) whether it is a fact that the 
construction was not authorised with 
in the rules of the Cantonment Act 
of 1924; 

(d) if so, the details thereof: and 

(e) what further action is proposed to be 
taken to check illegal construc-
tionsltransaction on Government land? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PA WAR): fa) to (e) Mahatma 
Gandhi Park, covering an area of 5.814 acres, 
is situated on Survey No. 504 of Kanpur 
Cantonment and is Class "C land under the 
management of Kanpur Cantonment Board. 
Seven Mali Quarters. (covering an area of 
1194 Sq. ft.), located on the periphery of 
Mahatma Gandhi Pirk. were converted into a 
restaurant and were leased out by the 
Cantonment Board through public auction. 
The original lease was granted on 1-11-82, for 
5 years, for running a restaurant at a monthly 
rental of Rs. 1000/-, with the approval of the 
GOC-in-C. Central Command,  under Rule  8  
of the   Canton- 


